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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH AT KOLKATA
Original Application No. 126/2025/EZ

In the matter of :
Santosh Singh
iy e o s Applicant
Versus
The State of Bihar & Ors.
... RESPONdents .

Counter Affidavit on Behalf of Respondent No. 5 ,i.e. Circle Officer, Sandesh
Bhojpur , Bihar .

| Navneet Kumar Sinha , s/o Late Kamal Kumar Sinha , aged about 30 years,
by occupation — Government Service, presently posted as Revenue Officer,
having its Office at Circle Office Sandesh Bhojpur, 802164, do hereby

solemnly affirm and state on oath as under :

1. That | have made myself acquainted with the facts and circumstances of
the Original Application filed by the applicant and |-have thoroughly gone
through all the documents pertaining to the subject matter of this instant
case. That | am duly authorized on behalf of Respondent No. 5 ( shall be
referred as answering respondent hereinafter) .1 am competent to swear
this Counter affidavit on behalf of the Answering Respondent and the
contents herein are based on my personal knowledge, information
derived from official records and legal advice received which | verily
believe to be true and correct.

_ That this counter affidavit is being filed in response to the Original

Application No. 126/2025/EZ filed by the Applicant, Mr. Santosh Singh ,

and pursuant to the ordér dated 06%™ April 2026 passed by this Hon’ble

Tribunal directing the Answering Respondent to file its reply/response.
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That as per the order of Hon’ble NGT, Eastern Zone Bench , Kolkata ,
court no.1 dated 07.08.2025 in the present Original application , counter
affidavit on behalf of the respondent no.4 i.e. District Magistrate,
Bhojpur has been filed on 19/11/2025.

That during hearing the Hon’ble Tribunal has sought the detailed report
of Anchal Amin which has been annexed as Annexure R/4 in the above
mentioned counter affidavit.

That in compliance of the above direction of the Hon’ble Tribunal the
detailed report of Anchal amin and the revisional survey Khatiyan of the
land in question has been annexed herewith as Annexure-P/1 and
Annexure —P/2 respectively to this counter affidavit.

That as per the anchal amin report dated 23.5.2025 the particulars of the

land in question is as follows :-

Mouza : Khata no. Khesra no. Area
Nasratpur 567 2035,2039 20 Decimel,
And 44 decimel

The Anchal amin has made the measurement and reported that Lavkush
Singh and others have encroached total 4.35 decimel (118.6 feet by 16
feet) area of comprising Khesra no. 2035 and 2037 by filling soil to make
a kacha road . The encroached part and measurement of the same has
been shown in the Nazri Naksha submitted by the Anchal amin .

_ That the said encroachment has been removed completely by the
encroachers themselves on 17/10/2025 and the photographs of the site
after removal of encroachment have been attached as Annexure R/8 of
the above mentioned counter affidavit filled by the respondent no.4.
That the Answering Respondent reserves its right and seeks leave of this
Hon’ble Tribunal to file such additional affidavit, supplementary
[ .documents, clarifications, or rejoinders as may become necessary in the
course of the present proceedings, or as may be directed by this Hon'ble
Tribunal in the interests of complete a_nd effective adjudication of the

environmental issues raised herein. The Answering Respondent

8%
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undertakes to promptly comply with any further directions that may be

issued by this Hon’ble Tribunal and to provide any additional information

or material that may be required for the proper disposal of the present
- matter.

9. That the answering respondent is fully committed to the conservation
and protection of environment within its jurisdiction and has been taking
all necessary steps within its powers to prevent any illegal activities that
may adversely affect the residents of the said area.

10. That the answering respondent states and submits that they are ready
and willing to abide by the orders/directions made by this Hon’ble
Tribunal and has taken all possible steps to comply with the directions of
the Hon’ble Tribunal and will continue to coordinate with appropriate
regulatory authorities for environmental protection.

11. | state that the statements contained in paragraphs no. 1 to 10 are true to
the best of my knowledge and belief, those made based on the records

which | verily believe to be true and the rest are my humble submissions

SMN&/ M‘\M/ &\0/
Deponent. : v\ \

before this Hon’ble Tribunal .

Prepared in my office

& identified by me

v

Advocate ey ™ BEFORE ME
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VERIFICATION

Verified at Bhojpur, Bihar by the deponent above named on this the 2" day
of July , 2026 and say that the contents of this affidavit made in paragraph
nos. 1to re true to my knowledge and information derived from records

~ which | verily believe to be true and the rest are my respectful submissions

before this Hon’ble Tribunal .

N Ww@&”’e

DEPONENT. . q/\D’)f\
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